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3. 1934(37).—HsT TEHTL, FAAT ATer=aw, 2013 (2013 FT 18) F¥ =T 1 FHT ITLTT (3) T

Y& IRFAT T AR F3d g6, 01 S, 2016 &1 I AfafHaw & Fafofag suasi & yga g it aie
AT et 8, st —

#.9. 1INy

—

T 7 T ITLTRT (7) [ (1) 377 () F ]

T 14 3T ITLTT (1) FT THLT IqF

T 14 FT ITLTT (2)

€T 55 T ITLTT (3)

T 61 T ITLTT (1) F @ (F) FT TqH

&ITT 62 T ITLTT (4) T ITUT (6)

T 71 T ITLTT (9) & STETT (11)

g 75

© e NI |o &~ WM

g 97

grer 98

—
©

g 99

—
—

12. T 119 T ITETT (4)
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13. grr 130

14. gqTT 131

15, T 140 FT ITLTIT (4) FT TALT TELGH 31 ITLTT (5)

16. 1T 169 FT ITETT (4)

17. grT 213

18. T 216 FT ITLTT (2)

19. grar 218

20. T 221

21. T 222

22 T 224 it ITLTT (5)

23. YT 241, €T 242 [STLTT (1) F @€ (&), ITINT (2) F @ (@) 377 () F )], g
243, &TT 244 3T 91T 245

24. T 399 FT ITLTT (2) F ‘STferaheor oreg T dad

25. TG 415 | G737 433 (A1 HT AFEATIT FLd g0)

26. 1T 434 T ITETT (1)(F) 3 (F)

27. TRT 434 T ITLTT (2)

28. g1 441

20. gTI1 466

[FT. &. T-45011/14/2016-F9T.IV]
fiqw g, 9o gt~

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 01st June, 2016

S.0. 1934(E).—n exercise of the powers conferred by sub-sedByrof section 1 of the Companies
Act, 20I3 (18 of 20I13), the Central Government fgrappoints the 01st day of June, 2016 as the alate
which the following provisions of the said Act dhame into force, namely :—

Sl. No. Section
Sub-section (7) of section 7 [except clause (d) (@]
Second proviso to sub-section (1) of section 14
Sub-section (2) of section 14
Sub-section (3) of section 55
Proviso to Clause (b) of sub-section (1) of secéa
Sub-sections (4) to (6) of section 62
Sub-sections (9) to (11) of section 71
Section 75
Section 97
Section 98
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11. Section 99
12. Sub-section (4) of section 119
13. Section 130
14. Section 131
15. Second proviso to sub-section (4) and sub-se¢fipaf section 140
16. Sub-section (4) of section 169
17. Section 213
18. Sub-section (2) of Section 216
19. Section 218
20. Section 221
21. Section 222
22. Sub-sections (5) of section 224
23. Sections 241, 242 [except clause (b) of sub-seéliprclause (¢) & (g) of
sub-section (2)], 243, 244, and 245
24. Reference of word ‘Tribunal’ in sub-section (2)seiction 399
25. Sections 415 to 433 (both inclusive)
26. Sub-section (1)(a) and (b) of section 434
27. Sub-section (2) of section 434
28. Section 441
29. Section 466
[F. No. A-45011/14/2016-Ad.IV]
PRITAM SINGH, Addl. Secy.
srferEeT

< faoett, 01 51, 2016

1.3, 1935(37).—FarT THRTE, Fa+t sTfafaaa, 2013 (2013 &1 18) Fr &m=T 419 Fr ITLTT (1)

FIT W& AREAT T AN Fd g0, J= & T2 At & &9 (2) | afvrg g wadt fafer stfeameor #ir
e =madist w1 &y (3) § FiTa w9 97 Jafeerd sfiY &9 (4) § Fiord & 9¥ SATaeTiear &7 TTR
T o ToTT Tod Xl 8, AATL—

LUEED
.9, =Irardts T AT srafeufy =radts 1 & stfaerfar
(1) (2) (3) (4)
1. (F) TEA FAAT e srfeapeor, Jene | 92 feet (1) g T
I LI (2) TTSTEATH 5T
@) e FuAr Aty sfdeeeor, T2 (3) TET TSTUTHT & feeely
et = fis
2. e FoAT fafer srfeere, AEHRTATS (1) T 5T
HEHRTETE TS (2) HEATRET T
(3) TMEAT 3T AT AT T
ST &
(4) =T ST T TT T 4
3. e FoAT fafer srfeere, TATETETE (1) 3T T29T T
BEEIEERIERIE] (2) ITTES TS
4. o e fafer srfdreror, ERERS (1) FATeF T
AT ATIITS
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REIREREIREIRECIPERU

EEIRI S

1) RATAS W9 57
2) STFL-FeHIT T
3) GSITE TSI

4) ST §9 ST &

BEIRECCIRCICEEICETa
EEERDIPEIE)

1) FT 5T

2) TS T

3) ALGNT HH T &1
4) TSoET | T o

TP FOT Bt e,
AR A

1) RIS T 5T
2) 3TEH T

3) Ao =T

4) Tt T

5) HETAT TT

6) AT T

7) Frfgw o=

8) AT >

REIREREIREIREEIPETU

1) e 9T T
2) AT T

g FaeT fafer erfaere,
FIAFTAT AT
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(
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(
(
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(
(
(
(
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1) ez Trs7

2) ATLEE ST

3) sArfearT T

4) Tt &9t TS

(5) =A™ T e fv
ik

10.

gt FueT fafer srferere,
qas =iz

(1) SATERIE T
(2) ITTET TS
(3) HETg 5T

[T, &, T-45011/14/2016-F9TT.IV ]

NOTIFICATION

New Delhi, the 1st June, 2016

S.0. 1935(E).—n exercise of the powers conferred by sub-sectibnof section 419 of the
Companies Act, 2013 (18 of 2013), the Central Gawvemt hereby constitutes the following Benchedhef t
National Company Law Tribunal mentioned in colur@h ¢f the table below, located at the place meetion
in column (3) and to exercise the jurisdiction other area mentioned in column (4), namely:—

fiaqw g, 9 gt~

TABLE
Serial Title of the Bench Location Territorial Jurisdicti on of the Bench
Number
1) (2) 3) (4)
1. (@) National Company LawNew Delhi (1) State of Haryana.
Tribunal, Principal Bench. (2) State of Rajasthan.
(b)  National Company Law (3) Union territory of Delhi.
Tribunal, New Delhi Bench.
2. National Company Law Ahmedabad (1) State of Gujarat.

Tribunal, Ahmedabad Bench.

Loy
N
S

State of Madhya Pradesh.
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(3) Union territory of Dadra and Nagar
Haveli.
(4) Union territory of Daman and Diu.
3. National Company Law Allahabad (1) State of Uttar Pradesh.
Tribunal, Allahabad (2) State of Uttarakhand.
Bench.
4. National Company Law Bengaluru (1) State of Karnataka.
Tribunal, Bengaluru Bench.
5. National Company Law Chandigarh (1) State of Himachal Pradesh.
Tribunal, Chandigarh Bench. (2) State of Jammu and Kashmir.
(3) State of Punjab.
(4) Union territory of Chandigarh.
6. National Company Law Chennai (1) State of Kerala.
Tribunal, Chennai Bench. (2) State of Tamil Nadu.
(3) Union territory of Lakshadweep.
(4) Union territory of Puducherry.
7. National Company Law Guwabhati (1) State of Arunachal Pradesh.
Tribunal, Guwahati Bench. (2) State of Assam.
(3) State of Manipur.
(4) State of Mizoram.
(5) State of Meghalaya.
(6) State of Nagaland.
(7) State of Sikkim.
(8) State of Tripura.
8. National Company Law Hyderabad (1) State of Andhra Pradesh.
Tribunal, Hyderabad Bench. (2) State of Telangana.
9. National Company Law Kolkata (1) State of Bihar.
Tribunal, Kolkata Bench. (2) State of Jharkhand.
(3) State of Odisha.
(4) State of West Bengal.
(6) Union territory of Andaman and
Nicobar Islands.
10. National Company Law Mumbai (1) State of Chhattisgarh.
Tribunal, Mumbai  Bench. (2) State of Goa.
(3) State of Maharashtra.

[F. No. A-45011/14/2016-Ad.IV]
PRITAM SINGH, Addl. Secy.
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